CENTRAL MINISTRATIVE TRIBUNAL B BENCH
ALLAHABAD .
Allahabad this the g?]h“ day of 1996.

- Hon'ble Mr. Justice B.C. Saksena, Vice-Chairman
82 Hon'ble Mr, S. D ta, Administrative Member.

1. Original Application no, 260 of 1992.

Shiv Narayan Pateriya, S/o Shri R.R. Pateriya, R/o Gan-
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur.

ess Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay, VI.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii, Divisional Rzilway Manager, Central Railway, Jhansi.

R Respondents
Alongwith
b Origingl Application no. 261 of 1992.

Ghanshyam Dass Chaurasiya, S/o shri H. Chaurasiya,
R/o 9, Ganesh Bazar, Jhansi.

oo e AppliCant.

Versus

i. Union of India through General Manager, Central
Railway, BombayyT.

ii., Chairman, Railway Service Commission {Known as
Railway Recruitment Board now), Bombay Central,
Bombay . f

ece ReSponde*tq . ]
2. Original Application no. 262 of 1992.

Ramashanker Tripathi, S/o Sri H.L. Tripathi,
Sujekhan Khirki, Jhansi.

" v R g
. { , ‘ - \ersgus - A
L S o - = " &
i.  Union of India t'voush Genorel Hanage
3ilws’,sBombay VT# g
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ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Cenatral,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

o0 e Re sponde nts °
3. Original Application no. 2063 oi 199z.

Ram Kumar Mamdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Bihari ji ka Mandir, Babina Cantt, District Jahnsi.

oo e Applicant.

Versus

i. Union of India through Géneral Manager, Central
Railway, Bombay VI

ii. Chairman, Railway Service Commission (n0w known
as Railway Recruitment Board), Bombay Central,
Bombay.

eeo o Re Spondents .

£. Original Application no. 264 of 1992.

Rakesh Kumar Srivastava, S/o Sri V.P, Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.

ev. Applicant.
Versus

i, Union of Ipdia, through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bor"bay' WAL

iii. Divisional Railway Manager, Central Railway, Jhansi.

... Respondents.

% ( €. Original Application no. 265 of 1992.

#"" o~ Km. Al#ka wakank ar, D/o Shri V,G. Wakankar, R/o 49
% |i d Naersingh Rso Toriya, Jhansi.

2|

~ e o e Ap)licant

Versus

B ———

i. Union ¢f Indi, Throggh General Manager, Central

4 X \ . o0 e/~
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Railway, Bombay VI.
ii. Chairman, Railway Service Commission (now known

as Railway Reécruitment Board), Bombay Central,
Bombay.

+s+ Respondents.

=

¥. Original Application no. 266 of 1992.

Dilip Kymar Agarwal, S/o Shri N.C. Agarwal, R/o 45,
Chiatwiyaiia, onansie

e Applicant.
Versis

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known as
Railway Recruitment Board), Bombay Central, Bombay.

iii. Divisional Railway Manager, Central Railway Jhansi.

..« Respondents.
C<A-24 of 1992 ,

@« Avdhesh Kymar Vaidh, S/o Shri U.S. Vaidh, R/o 131
Devri Mohalla, Ragnipur, District, Jhansi.

«ss Applicant.

Versus

: Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

«s+ Respondents.

9. Original Applicationno. 268 of 1992.

Satya Prakash Dubey, S/o Sri B.P. Dubey, C/o Bunde lkhand
Medical Stores, Nariya Bazar, Jhansi.

eee Applicant.
Versus

TR Union of India through General Manager, Central
Railwsy, Bombay VI.

b
joie

Cheirman, Raili sy
as Hallway Recruit

Bombay. a

[ |

g

mmission ( now known
), Bombay Central ,

n \ 0006‘4,'/"
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)0.  Original Application no. 269 of 1992

Sripal Singh S/o Shri Rajjan Singh, R/o Post and Village
Chlrhu]- Distt. Etawah (UOP.) . : :

oo Applican‘l'.. By g

Versus
i, Union of India through General Manager Central
Raulway, Bombay VT.
ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisicnal Railway Manager, Central Railway, Jhansi.

«+.. Respondents,
1f . Original Application no. 270 of 1992,

Rajesh Kumar Srivastava, S/o Shri I.D. Srivastava, R/o
86 Chandra Shekhar Azad, Ganesh Bazar, Jhassi.

eee AppliCan‘t.
Versus

i. Union of India through General Manager, Centrsl
Railway, Bombay VT.

" ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

ijii. Divisional Railway Manager, Central Railway,
Jhansi.

1%. Origingal Applicstion no. 271 of 1992.

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and
Post Bhamboisir, Tehsil Talbehat, Distt. Jhansi.

see Applicant.
Versus

i. Union of India throggh General Manager, Central
Railway, Bombay VI.
ii. Chairman Railway Service Commlss:“n (now Known

as Railway Recruitment Board), Bombay Central,
BJ'Y‘b},'.




©
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iii. Divisional Railway Manager, Central Railway, :
Jhansi. ' :

«es Respondents.

13. Original Application no. 272 of 1992., ~%2
sh Mlchra, S/o Shri Madan Mohan Lal Mishra, R/o

’ v--u- ASAL S

° ¢ - Applicant.
Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iji. Divisional Rallway Manager, Central Railway,
Jhansi.

ee+ Respomdents.

1. Original Application no. 273 of 1992.

Sayyed Aizaj Mohammad, S/o Shri S.I. Mohammad, R/o
682/6, Tondon Compund, Civil Lines, Jhansi.

.. Applicant.
Versus

i, Union of Indi a through General Manager, Central
Railway, Bombay VT.

% : < . G

ii. Cheirman, Railway Service Commission,(now known
as Railway Récruitment Board), Bombay Central,
Bombay.

iii. Divisional Rallway Menager, Central Railway,
Jhansi.

++« Respondents.

14§. Original Application no. 274 of 1992,

Beepak Babu Rawat, S/o Shri R.N. Rawat, R/o 83 Chhatra-
salpura, Lalitpur (U.P.).

.+ Applicant.

Verecuc

- G Union of India through General Manager, Central
Hall“ay’ BC”’»() Vie
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ii. Chairmen, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,

Bombay.
iii. Divisional Railway Manager, Central Railway,
Jhansi. 1
«o+ Respondents. a
i6., Criginal Application no. 276 of 1992. H

Santosh Kumar Sharma, S/o0 Shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

T

oo Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Raiiway Service Commission (‘now known
as Railway Recuritment Board), Bombay Central,
Bombay. _

iii. Divisional Railway Manager, Central Raiway,
JhanSi ®

«+. Respondents§

1. Original Application no. 276 of 1992.
Mahesh Chandra Sharma, S/o Shri R.D. Sharma, R/o 241
Outside Datic Gete, Behind Home Guard Training Center
Jhansi.
es. Applicant.
Versus

i, Union of India through General ¥agnager, Central
Railway, Bombay VI.

ii., Chairman, Railway Recruitment Board (Priviously
Central, Bombay.

«e+« Respondents.

18. Original application no. 277 of 1992.

R.S. Updhayaya. S/o Sri H.S. Updhayaya, R/o Railway Qr.
no. G-Block, Agra Ceantt.

«s+ Applicant,
Vers us

i, Unicn of India throuch General Manager, Centrsl
\ s '7/-
oo ¢
fret
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".. Railway , Bombay VT,

ii. Chairman Railway Service Commission ( now known

as Railway Recruitment Board), Bonba:.caatral,
Bombay.» _ 3

134, Divisional Bailway e
Jhansis = :

Cent 1 Ranmy. Al

= o s

see Respondents.,

1. Original Application no. 278 of 1992.

Om Prakash Rai, S/o Shri P.P. Rai, R/o (C/O) Bhatriya
Lodge, Manick Chowk, Jhansi.

so e Naplicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), ombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

.+ Respondents.

28. Original Application mo. 279 of 1992.

Ajai Kymar Upadhayaya, S/o Sri B.L. Updhayaya, R/o 182/1
Barubhonde la, Jhansi.

eeo e Applicant.

Versus

3% Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central
Bombay.

ijii. Divistonal Raklway Manager, Central Railway,
Jhans1.

ee e Respondents. '

2§. Original Application no. 280 of 1992.

Ram Swarup Ahirwar, S/o Shri Tamhe, R/o Gram Berai Post
Lohaga via Konch, Distt. Jnansi,

ses Applicant
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I8 Union of India through General Manager, Central
Railway, Bombay VT.

ii, Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
e Bo‘biyg { AT S dad e ;. b ST R SRR A ;>

Tt rEN

¥

5 e

""g}. A

5
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»

1 Railway Manager,

¥

e Central Reiluay,

Shansie ~

v oobo R.spom‘nts; 3

24. Original Application no. 281 of 1992.

Mahendra Kymar Tripathi, S/o sShri B.D. Tripathi, R/o
305/2, Jhokan Bagh, Jhansi. i

e Applic ant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT,

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay, Central
Bombay. - -

iii, Divisicnal Reilway Manager, Central Railway,
Jhansi.

e«es Respondents.

23. Original &pplication no. 424 of 1992.

Rajesh Chandra Tripathi, S/o Shri A.S. Tripathi, R/o
Kaloo Kywan, Tinwari Road, Banda.

«ee Applicant.
Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.

eo e RespondentS.

2%. Original Application no. 425 of 1992.

Rakesh Kumar Awasthi, S/o Shri L.S. Awasthi, R/o 76
Fasudeo, 'Bara Bazar, Jhansi.
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Versus

1. Union of India through General Mgnager, Central il §
Railway, Bombay VT. |

ii, Chairman, Raﬂm Service Commission (now knonw
¥ gg-gailwa n, tment BOard), Bomb.y Central,
‘ avs ud . e

Jhansi.

111, Divisional Raihay Manager, Central Bailway, ,_ |
~ess Respondents.

24. Original Application no. 428 of 1992.

Jamaluddin Khan, S/o Shri N.U. Khan, R/o Deen Dayal Nagar
C/o AiB.M. Building Materiak, Nandanpura, Sipri Bazar,
Jhansi.

| ess Applicant.
Versus

i. Union of India through General Manager, Central

.7 -BRailway, Bombay VT. 5

ii, Chairman, Railway Recruitment Board (Previously
knonw as Ralilway Service Commission), Bombay
Central, Bombay.

iii, Divisional Railway Manager, Central Railway,
Jhansi.

es e Respondents.

26 Original Application no. 429 of 1992.

Vinod Kumar Awasthi, S/o shri R,R. Awasthi, R/o Mohalla
Hatwara, P.O. Talbehat, Distt. Lalitpur (U. 2) e

e Applicant,
Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii., Chairman,Railway Service Commission ( now known
as Railway Recnuitment Board), Bombay Central
Bombay.

iii, Divisional Railway Manager, Central Railway, |
Jahnsi.

o0 Respondents. | '

e&eyoe;l\’.)/-

1

|
b
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2. Origingl Application no. 916 of 1992

Madhukar Deo Pandey, S/o Shri R. Pandey, R/o Post
Baldeo, Disttc Mathura (Uopo) °

.i$dpplican§

iz ‘Un:iftm of India thraugh Gemralﬂnanagar,,
: ; Rail\vay, Bombay VI. s

ii. Ghairman, uauuay Recruitment Bef‘" ’“Nw
known as Railway Service c:omission), Boabay
Central, Bombay. ik

iii, Divisional Railway Manager, central Railway.
Jhaﬂ81o

aespondents. '

28. Original Application no, 918 of 1992. ;
Rajendra Kumar srivatava, S/ ° Shri V.S. Srivastava, R/o
554/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar,
- Jhansi. .
;co ,App!icant{,“
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii., Chairman, Railway Recruitment Board, Bombay, Cen-
tral (previously known as Railway Service
Commission).

iii., Divisional Railway Manager, Central Railway,
JhanSio §

«+»+ Respondents.

29. Original Application no. 920 of 1992.

Ram Gopal Rai, S/o Shri B.L. Rai, R/o 29 Ramlila Maidan,
Babina, Distt. Jhansi.

es e Applic an't
Ve sus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii, Ch-%rman, Rallway Recruitment Board (Previously
knows as Railway Service Commission), Bombay
Central 5
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iii., Divisional Railway Manager, Central Rsilway,
Jhansi.

«s. Respondents.

286. Original Application no. 922 of 1992

Pankaj Kumar Gupta, S/o Shri S.B. Singhal, R/o Rly.
Qr. No. MB 178-A, Station Road, Agra Cantt.

see APP licant.
Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii, Chairman, Railway Recruitment Board (previously

known as Railway Service Commission), Bombay
Central.

iii, Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents.

3¢, Original Application no. 923 of 1992

Pradeep Kumar, S/o Shri P. Narayan, R/o house no. 475
near Bihari Ji Ka Temple, Babina, Jhansi.

ecoe Applicant.
Versus

i. Union of India through General Manager, Central
Raiillway, Bombay VT.

ii. Cheairman, Railway Recruitment Board (previously
known as Railway Sérvice Commission), Bombay
Central,

iii. Divisional Railway Manager, Central Railway,
JéanSio

es e ReSpOn:}\entS.

3% Original Application no. 924 of 1992

Madhuwala Khare, W/o sShri R.K. Srivastava, R/o House no.
243/8, Nalnagaerh, Nagar, Jhansi.

) Applicant.
Versus

i Union of India through General Manager, Central
Railiway, Bomday VI. \
\

B eeesel2/-
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ii. Chairman, Railway Recruitment Board (Previously
known as Railway Service Commission), Bombay
Central.

iii, Divisional Railway Manager, Central Railway,
JhanSio

B =R «+. Respondents.

- -

33. ©Original Application no. 1072 of 199z

Mohammad Israil, S/o Shri Mohd. Gani, R/o ward No. 2,
near Reilway Station Harpalpur, Distt. Chhatarpur.

i ees Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central,

iji. Divisional Railway Manager, Central Railway,
Jhansi.

.+« Respondents.

3}. Original Application no. 1073 of 1992.

Jegdish Prasad Tewari, S/o Shri Baij Nath Tiwari, R/o
Village Sunrahi, Post Tindwari, Distt. Banda.

s e e AppliCant.
Versus

i. Union of India through General Manager, Central
Railay, Bombay VT.

ii. Chairman, Ra 1lway Recruitment Board %prev1ously
known as'Rai way Service Commission} Bomba

Central .

iii. Divisional Railway Manager, Central Reilway,
JhanSi .

... Hespondents.

5. Original Application no. 1074 of 1992

W

>N

e

gwat Swarup Sherma, /o Snri
d D\\ar GOkUl x'»~T.'ALITc. (:

/ 69)
:u

3N «
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Versus

i, Union of India through General Manager,.Central
Railway, Bombay VT.

ii., Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

R

iii. Divisional Railway Manager, Central Railway,
Jhansi.

= S Py
eee N[EeSpPuUlIuTiivd .

36. Original Application no. 1075 of 1992. ]

Mohd. Aslam Khan, S/o Shri Mohd. Yusuf Khan, R/o 114,
Mewatipura, Jhansi.

..+ Applicant.
Versus

i Union of India through General Manager, Central
Railway, Bombay VT.

ii. The Secretary, Railway Recruitment Board (previo-
us ly known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Rail ay,
Jhansi.

«++ Respondents.

3. Original Application no. 1076 of 1992.

Bharet Bhushan, S/o Shri Keshav D_,s, R/o Poonch, Moth,
Distt. Jhansi.

e e Applicant.
Ve sus

i. Union of India through Generz! Manager, Central
Railway, Bombeay VT.

ii. Chairman, Railway Recruitment Bosrd (previously
known as Railway Service Commission), Bombay

r -+ - )
~eniral.

iii. Div nal hLaliway ianager, Certr -1 Railway,
na

Jt

=

(C V]
i )

Pte bta

«.+ Respondents.

332. Original Application no. 1077 cof 19%2.

| T 2 - ~/ = 5 o ' . T 7 =< - -
Ashok Kumer Verma, 53/9 Shri H.3. \21r.¢, [.'o 152, Purani
Neihel, Jhans:z,

e App licant.
e v ¢ 8 8 @ 013/—

- \
o
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Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairmen, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii, Divisional Railway Manager, Ceptrall Rai lway,
Jhansi. e ™ . 1

«+e Respondents.

3¢. Original Application no. 1078 of 1992

Shakil Ahmad Hasmi, S/o Shri w.A, Hasmi, R/o Devganpura,
Post Panwari, Distt. Hamirpur. (U.P.). !

e AppliCant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Centralo i

iii. Divisional Railway Manacer, Central Railay,
Jhansi.

cce Respondenfs.

4p. Original Application no. 1081 of 1992.

Vijay Kumar Dwivedi, S/o Shri C.S. Dwivedi, R/o Village
Tgkali (Hastam) P.O. Hastam, Via Khurhand Station,
Distt. Banda.

ece App 1iC ant

Versus
i. Union of India through General Manager, Central
Railway, Bombay VT.

ii, Cheirman Railway Recruitment Board (previously
known as Railway Service Commission), SBombay
Central.

iii, Divieional Railway Manager, Central Railway, Jhansi.

eec e Responden’ts.

4. Oricinal Application no. 1083 of 1992

Sanjay Kurmar Sri-—5st oy

SV 3,
‘o A 3136 L
l\)gc, !\’iali HIC L =ikl o .‘-,2\:;':._":,

S/o Shri A.R.L.Srivastava, R/o
Saansi. :

\
o Applicant.

‘?‘-\J :.-15/-

(42 ) 0=
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Versus
i. Union of India through General Manager, Bombay VT.
ii. Chairmen, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii., Divisional Railway Manager, Central Railway, Jhansi.

eeoe RespondentSO

-0 e i O YN
¥ VidCilia+s app

|

icaticsn na R30S et

092

vinod Kumar R. Shrotiya, S/o Shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.

I e AppliCan‘t.
Versus

i. Union of Indis through General Manager, Central
Rai lway, Bombay VT.

ii. Chairmen, Railway Service Commission( now knownh as
Railway Becruitment Board), Bombay Central.

ijii, Divisional Railway Managef, Central RailWay, Jhansi.

o0 ReSpondentSo

4Z. Original Application no. 614 of 1993.

Ajit Kumer Srivaestava. S/@ Shri K.B.L. Srivastava, R/o
902 Kalyani, D Civil lipes, Unnao.

oo ¢ Applicant.
Versus

i. Union of Indie through General Manager, Central
Railway, Bombay VT.

ii, Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

iii. Divisional Reilway Manager, Central Railway, Jhansi.

ee. Respondents.

4). Original Application no. 1060 of 1993.

Anand Kumar Starma, S/o Shri B.S. Sharma, R/c (C/o) Shri
G.D., Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bastra.

ce o A.pp licant.
Versus

3 Uricen af Gy tarauch General Manacer, Ceniral

\| .-.,016/"

-

S
£
&
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Railway, Bombay VT.

ii. Chairman, Railway,Recruitment Board,  Bombay Central
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.

s« Respondents.

46, Original Application no. 1465 of 1993

Sanijiv Kumar Tiwari, S/o Shri R.N. Tiwari, R/o Gandhi Nagar -

Ruiich, Diztriet Jalawmn.
ees Applicant.
Versus

i. Union of India through General Manéger, Central
Railway, Bombay VT. .

ii., Chairman, Railway Recruitment Board, Bombay Central,
Bombay. .

iii., Divisional Railway Manager, Central Railway, Jhansi.

so e Respondents.

46. Original Application no. 20 of 1994

Arvind Srivastava, S/o Awadh Behari Lal Srivastava, R/o
307, C.P. Mission Compund, Jhansi.

cece Applicant.
Versus

i. Union of India through Secretary, Railway Board,
Ministry of Railway, New Delhi.

ii. General Manager, Central Railway, Bombay VT. b

iii., Chairman, Railway Recruitment Board, Bombay Central
Bombay.

«e. Respondents.,

a9 . Original Application no. 70 of 1994

Promod Srivestava, S/o Shri S.S. Srivastava, R/o 157,
Chaturyana, Jhansi.

ce e Applicant.

Versus
1 Unicn of India through General NManager, Central
rnailway, Bombay VI.
2. Cazirman, Railway R cruitment Board, Borbeay Centr:l,
COMOEY » ‘ 1
|
y 8 Y 7 -
O':!.V e e ool i)

",

1
4

)

-
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iii. Divisional Railway Manager, Central Railway, Jhansi.

«s+ Respondents.

48. Original Application no. 402 of 1994

Lala Ram, S/o Shri Kashi Ram, R/o 487/3 Near Junior
High School, Nai Basti Jhan51.

i

Versus

i. Unicn of India through Secretary Railway Board,
Ministry of Reilway, New Delhi.

ii. General Manager, Central Railway, Bombay VT,

iii. Chairman, Railway Recruitment Board, Bombay Central
: Bombay.

«.» Respondents.

4¢. Original Application no. 413 of 1994.

Mahendra Kumar Agnihotri, S/o Shri Bhogi Ram Agnihotri, R/o
422, Station Road, Lalitpur.

ees dApplicant.
Versus

i. Union of India through Secetory, Railway Board,
Ministry of Raiways, New De lhi.

i1, General Manager, Central Railway, Bombay VT,

iii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

.se+ Respondents.

50 Original Application no. 488 of 1994.

Sunil Kum=r Bhatnagar, S/o Shri K.B. Bhatnagar, R/o near
R.E ., Colony, Civil Lines, Lalitpur.
ce Applican't

Counsel for the applicant Shri R.K. Nigam. -

Versus
i, Unior of India through Secretary, Railway Board,
Miristry of Railways, New Delhi,
13, General Manager, Centrel Railway, Bombay VT,
3 Raiivey Recruitre nt Board, Bombay Centrel,

"ese Respordents.
Counsel for the Respondents Shri A.V. Srivastava.
R T T A

!

{
| T o
\c
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5{. Original Application no. 141 of 1988

Km., Indra Singh, .D/o Lateé Shri Chandan Singh, R/o 536,
Nanak Ganj, Sipri Bazar, Jhansi., ' '

' es App licant.
Counsel for the applicant. ShriAlok Dava

Versus - s

4 il % Al Taal <+
L. L€ unaun of Indis thr

Central Railway, Bombay

il dals)
wiie

= seneral Manager

~
‘e sa Nas s cratme - ~ =9
L]

S
VT

ii. Railway Serivce Commission, BOmbay.

coo Respondénts.

Counsel for the Respondents. Shri H.P. @hakorvorty
shri v.K, Goel.

O R DE R (Reserved)

JUSTICE B,C, SAKSENA,V.C,

These 50 O.As involve almost identical questions of
fact and law, They are, thercfore being decided by a common
order:
2 The brief facts are that din the Employment Notice Nof,
2/80/81 was issued by the Railway Recruitment Board Bombay’,
This Board was previcusly known as Railway Service Commissieni,

amen

In the said Employment Noticekvarious non-t8chincal categories,

category Nois 25 had been indicated for the post of Probationary §

Asstt, Station Mastersi, The applicants state that they had

applied in response of the said Employment Notice for the said
post viz Category No, 25, They were called to appear at the
itten teost held on 21,6,1881, They were also shown as
successful at the written test and were called to appear at

an interview %&eek held on 31,3,1982 at Bhopal or other

centrgg’ ﬁ‘ 3nnligante fu’:t?‘_\o?‘ ca2se iS dhondt sithaggrant i
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they were asked to attend the psychelegical test held in the

office of the Respondent No.\2 at Churchgate, Bombay on 124,5.82
\S . ‘

The further case &f the applicants that thereafter a notice

was displayed at the notice board of the Respondent Noi2

‘indicating that some investigatiens are in précess”aﬁd’éfter

completion of the investigatisns ine results will be declared

and the appointment orders will be issued for which equal
numbera of posts were being reserved, The applicanty stated E
that k& he made representation on on 11:,11.88 which got ne
response;, ,
2Sp Gorne %

3. In the meantime it appears that,the candidates ;
filed GAs Under Section 19 of the A.T. Act before the Bombay |

Bench and the said O.As were decided by an order dated 14,2491
The applicants have also made reference to decision by this

Bench of the Tribunal wviz;(i) O.A. Not, 936 of 1087
Smt, Raj Kunari Sharma Vs’ Union of India decided on 15,%,91

(i) O.A. Noi, 318 of 1989 Rajesh Kumar Shivhare and Ors Vsj,

Union of India decided on 30,9:1991%

4, The applicants further ‘case is that after the

said judgments the applicants approached the office of the
Respondent noi2 to bestow the same benefits arising out of
the said judgnents to the epplicants but he was told that

he should eslso bring such a direction from the Tribunal, The
applicant further contend that ne inquiry had been conducted
in the matter and at any rate the applicants have not been
allowed to participate in the process of inquiry. Their

further case is that &x %® the entire examination has not been 3

cancelle¢ ¢nd the appointanent erders have been issved and a

gi)()\k/ ‘s 0’0}320
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~circulsr has alse been issued on the same subject on 341490,
2, The Respondent ne%2 has filed a written statment in

almost all the O.Asi, Therein the plea’the O.,As being barred by

linitatien as previded im Sectie 21 ef the A.T.Act has been
raised, It has been stated that as far as the applicants are
concerned. the final selectien of &kixs Catsgory No&\ 20 was
finalised during December 1986 and the name of the applicants
do not find place in the final panel issued, as they had

not secured adequate marks to qualify, The Ov.luv were filed

in the year 1992, A further plea taken in the counter aff ida-
vit is that the cause of action on the basis of which the O.As
are beingvf iled sannot be said to have occurred within the

territerial jurisdiction of this Tribunal, The Employment
Notice was 1§suad by the Respondent Ne!{2, the office of which
is et Bombay. The further plea taken is that the place of
stay of the applicant would net determineg the jurisdictioen

to file the O,A, It has also been pleaded that the orders
issued by the CAT Bombay Bench or Allahabad Bench does not

afford a fresh cause of action and the O,As are barred by

timei, It has been pleaded by the respondent no.,2 that the
said circular has no connection with the present petition,

It was meant for fixation of seniority of selected candidates
and since the petiticner ﬁas not qualified for final selection ;;
he has no claim for appointment, No rejoinder aff idavit
appears to have been filed in any of the O;As.

6. We have heard the learned counsel for the
parties, :
A ecde . .
T We may first £§iﬁﬁythe preliminary objections with
s e
segerd to the msiitainability of thie G4 con the geound

i

‘:“j\/ ﬁo;pz-l
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of want of territorisl jurisdictieni, Admittedly, the
Employment Notice was issued by the Railway Recruitment
Board, Bombay and the result was required to be declared by
the Railway Recruitment Board, Bombay, The applicants have
sought the relief of a writ of mandamus to be issuved to the
respondents to issue the appointment order in favour of ths
applicant within a time bound pariod in consonance with the

judgnent of this Tribunal in O.A. Nof. 318 of 1989 dated

letale
30,9.,1991t since the respondent nel,2 is moutsidc territo-

rial jusiddictien of the Tribunal evidently such a directien
- cannot be issued to the respondent no . The provisions
of Art, 226(01‘) the Constitution of India will not goven the
sitaation’, ‘%‘l:‘; territorial jurisdiction of the Allahabad
Bench of the Tribunal has been laid down,3 Sectien 19(1)
of A-.‘I'.. Act provides that:
®* subject to the other provisions of this

Act, a person aggrieved by any order

pertaining to any mctter within the

jurisdiction of the Tribunal may make

an application to the Tribunal for the

redressal of his grievance,"
Thus for the purposes of maintginability of the 0.A, the
sine quosnon is that &k« it seek redressal against any corder

ka® perteining to any matter within the jurisdiction of this

Tribunal,fvidently since the Railway Recruitment Board

and it being %outside the territorial jurisdiction of

thQs Bengh of th& Iribunal the applicants cannot seek

"kew i
redresz3l of gg; grje\mnce Wt of not being giverz anv

‘&1-
crcer by responceni no,2 o In exercicse ¢l
ur:der Sub Sec,
powers conferred myig/(1) of Section 18 A,T, Act the Central
\
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Govt, has issued a notification laying down the jurisdictien
ef the varicusc Zenches of the Tribunal, In respect of the
Allahabad Bench wee.fih 11185 the territorial jurisdiction

kas indicated in the notification dated 1,9.88 which was

‘published in the Gazette of India Extraordinary dated 1.9.88
st Pge 1 is ® State of U.P.(excluding 12 districts mentioned

under sl, noi4 under the jurisdiction eof the Lucknow Bench

weeofte 15.,1491). The final list has also been shown to have

been published by the rospondentl no,2 at Bombay', Thus we

are satisfied that for want of territorial jurisdiction this
Bench of the Tribunal cannot take cognizance of these O;At‘o
8. We may now proceed to consider the plea of the
0.A bcing barrecd by limitation which has been raised on behalf
of the respondent no,2, The selection was made in 1982 and

i

|
|
i

when certain discrepencies was found inquiries were held and

on compleiition of the inquiry the final selection list was

issued in December 1986, The C.As have been filed in 199Q.
Clearly the C.As are barred by limitation es provided under
section 21 of the A’.T. Act, The learned counsel for the
applicant submitted vthat similar matters were taken up fer
consideration by the Bombay Bench of the Iribunal as also by

this Bench of the Tribunal and the decision by this Bench of

4

the ribunal in the aforesaid Gis were rendered in September
1991 while the decision by the Bombay Bench of the Tribunal
was rendered en 144,291,

9% It is fairly well settled that a decision of a

court or Tribunal does not afford a fresh cause of action!

e
T question of law which came to be decided could very well

e

F”'\tiv«\"- ) , L
s e R P Y t}.\,, rolTaram$d wity
fidve uvs€ll pasis OY ne > =20e wWoll

le. tha natias ov ?_Eii?ita‘
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w

tion. Having failed to do so they cannet be pemmiiicd that
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the decision by the iribunal 4n other case dwwn’fordéa
fresh cause ofyacti.én!. The case law on the question has been |

considered by the Madras Bench of the Tribunal in a case

reported in 1994(28) ATC 810 A,I.P.E.U Class III Vsh Union of
India and Ors, We are in respectful agreement with the view
taken in the said ::'tcisiom. We, therefore hold that ths 0.As

are barred by limitationt

10. We may now proceed to analyse certain decisiens

gited at the bar. The Bombay Bench of the Iribunal vide its i

judgment dated 14,2,92 had observed that most of the applicants 1

were not declared selected bec’/éuse they have obtained less

than 150 marks The Bench i.n its decision rendered on 14:,2.91
marRs cyeve

was held that the cuty off dsbe arbitrarj®x as it laid down

certain qualifying marks in excess of 35% even though
suff icient nupber of persons were not going to join the

services amd even those whe had secured less than 1350 marks
had to be appointed te fill the available vacancies which
were ar:ivertised./#g;tain directions were given to the respo=-
ndents(:ito identify the actual number of vacancies in the Emple-
yment Notice No, 2/81-82 and the vacancies in each category

have to be further earmarked., This is for category no,25,

(1i) The respondents shall further find out as to how many
candidates, who appeared in the said examination,
have been selected finally and given appointments

Several ,
Sixikxx other directions were also given which would not be

relevant for our purpeses, Except to note that in compliance
whth the directions given in the said order the High Power

Committee gave its report, Thereafter a contempt petition wes

filod and Lz conterpt petition Bombay Bench passecd er. order
i * > - . - i = < :}‘ b = = L B S P . | R
deted 5,1C.02 directing thet all those applicents who heove
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secured 105 or more marks out of 300 shall be deemdd to have
been recommended for Category No%25 and the General Managers

of the respective Railways shall take steps to qonoidor

whether these applicants can now be granted dpP‘ﬁfgnt}

in the vacancies which we have indicated , within two menths

frem the date of receipt of the order?.”

11, The respondents thereafter filed civil appeals no,
1821-31/1994 and the Hon'ble Supreme Court vide its judgment
delivered on 29i9,1994 set aside the order dated 65,10i93

passed by the Bembay Bench of the Iribunall, It did not find

any arbitrariness in the cut off marks which were also adopted
by the High Power Committeef Thereafter certain other
petitions were filed before the Bombay Bench, Thelleading
C.A ;s" 280/91’'. The 14 O.As were decided by a cemmon iudgment
dated 1.,2.95 and they were dismissed on the ground of limi-
tation as also on merits;

12. The learned counsel for the respondents has also
placed for our consideration a decision rendered by the
Jabalpur Bench in 0.A. 405/88 decided on 642,95, The JjEimss

with
Bench took the view that,the decisiens in appeals by the

Hon'ble Supreme Court through its judgment dated 294,994
The matter has come to an end and dismissed the OA holding tha¥ 1
the applicantg was not entitled to any relief,

13 These O.,As have heen to suffer the same fate: They
are barred by limitation, not maintainable befere this Bench

and even on merits ne case for interference is made out,

All the O.As are therefeore dismissed, No ercers as to costs
[ A , ) A
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